
THE GAUHATI H IGH COURT AT GUWAHATI

From

To,

Sub:-

Ref:

S i',

HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

NO.HC.Vrr-08/ 2Ot7 I 5st6 I A

Shr Saplarsn G.,r q,
It.Rcrlr-s'.rar (Vrq a nr ',)
Gauhati iig'T Co-rrl
Gullahalr.

Shrr [Jt lral Prasad,
Princrpal J udqe,
Fam ily Cou r,,, Barp.l(l

l)alrd Gur";ahari, tr.c ! ] tunc,2023

Casual leave with station leave permission.

FCBrl5lAdnr nr2023 .169 Datcd 16.06 2023

U/ith rcfcrcnce to thc above, I am drc(.tcd to nform ,7ou that you havc beenqranted casuar reave on 23'06'2023, arongwith station reave permission, with theofficial vehicle, at own cost, from the evening of 22.06.2023 ti, the morning of26,06.2023, as prayed for. Tirc D slr ct & scss ons JL.rdqe, Barpora and rn hrs abscnce thcncxt scnior most ludrcrar officcr *ou ar rcmarn rn chargc of your court and officc during your
a Lrsc n cc.

Yours fa rthfu liy,

e d/.-
JT. RE ISTRAR VIGILAN E

Memo NO.HC.Vil-Oa / 2Ot7 15517_5518/A,
Copy to:

dated Qr- o6- -zeA

1.

,{

Tho Drstrrct & Sessrons ludge, Barpcta.

The Prolcct Manaqcr, Cauhat Hrgh Court

]T. REGI

4*
S AR VIGILAN E)


